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=% TRERHT ST TSHE AT

7% faeelt, 19 5, 2026

FT.3T. 2566(37).—Fr= 1T TLHT 7, T TN AfAad, 1956 (1956 FT 48) (S8 =8 za
THTA 3h ATAHAT Fgl TAT g) I g0 3F il ITLIRT (1) F FeT FHT AT T2 AT T F q5F
TREgT 3T TSTHRT §ATAT T ATSEEAT HCAT F.3. 5251-E ara 18/11/2025, ST AT & II5T9,
AT, 90 I, Gve 3, IT@E (i) § THAT 6 T2 off, TR TSEA ST 6 gqaIE ol § T8
TSI -54 % .41, 0.0 & .51, 49/700 (STATANE H=rAT FFLTH) TH F TEUE F [AHIUT, JFLEAT, Tae
T T=TA o T 37 ATIg=T & IUTaE AqgHAT § [AAeE H T ST HA 6 T ST i =TT ht
o ;

T IF ATALAAT FT T I ATAEIT il g7 3F Al 3T (3) F FefiT q9=E 9 I\F
FUTAT H faAT 26.12.2025 U4 T 2fed vaeyd ¥ BT 27.12.2025 7 § yehriora e waw o ;

ST HEAH TITAFRET T €77 3T & dgd A% AT T g2 8, o 9% fF= & @ g 8w
39T 3T =9 9 fAver= B T

S ETH AT 7 36 STTAHIH il &T<T 39 il STLTT (1) F ATAL H, Fwa T TR I SqAT
IR

3581 GI/2026 (1)
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qdA: A, el TLHIT, TAT ITIAFLT il Ih RIS T T S I AT I<h AT AT o0l &T<T 39
FT ITUTT (1) FIT V& ARIT FT TN Fd g0, Tg F90T el g o I =T & AHEe g #7
TETh TATS % forw et 3 st =i

ST T, eI AT, Sh ATATAH AT 77 3T AT ST (2) F SATHLOT § T HTIUT FAT § T
TH ATIHAAT % TSATH § THF T, I ATLAT H @A RE qH T fFeenml § 776 g sreafeas =9
q e g | FiRa gr St |
LA

TS ST % gATRIE ot § TP o -54 % .. 0.0 & f.3ft. 49/700 (o FHf=mr
) F g st it s et ST T srera s WRa R

ST T ATH: TS St %7 919 gqETEE
AT || gamw e (|gR AT TEr|| gme || g e/ fRaag =Rt &t W
T EENL gARA
(FFIX H)
1 2 3 4 5 6

AT T ATH: IS

T T AT 26 TATAS Y

1 7-63/228/7-  |[Fsf Tl 0.253||1. g=ifite 7 et RwT-1/2, 3.
26/f%-18 ATt SR ffg o s g

HYeT AT geaqaT ¥ 1/6 2., 3.
AT T e A og 2.1/6
4. z7&9 i gfe awi g 1/6 2.

2 7-63/228/7- |[fsfr el 0.0746|/1. Tz 7= Femfie Rer-1/2, 3.
26/f%-20/3 ATTenT sTraesie &g T srwiw g
HYeH AT ga9ald ¥ 1/6 2., 3.
AT X e swfew &g 2.1/6
4., grad T g o &g 1/6 2.

T FT ;2 TAS<gUA

3 7-138/242/7- |[Fre=FTeT ERETIE] 0.0181|[fT< HAfHT T Tifert ggaTe R
61/F%-25/1 ENARRILLAL

4 7-138/242/7- |[FTFTY T qafET 0.0115|[TT¥ TATHA 1 qrferht agaTere e
61/4-25/2 e ESARMIILILERI

5 7-138/243/7- (et ERETIE] 0.0345|[fTT FHfHT T Tifert ggaTe R
64/F-1 EMARRILALEAI

6 7-138/243/9- |[FreFT ATFATES 0.0363|[T% THTHT T qTTerhT gAATAE fBe
64/F%-2 ESARMIILALEEI

7 7-138/243/7- (et ERERIS 0.0357|[fT% AT 1 Tifert ggaTe fRe
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64/f%-3 EURERINIERCIEIRS
8 7-138/243/9- |[Fet ERERIES 0.0211|[fTX AT T qTierHT FATIE fBewt
64/F5-4 T AT ETae
e T AT 3 TadeT
9 7-0/0/4- T RS- CIEE] 0.0263|[FT=STT= fAaTor e TroeerT
62/%-0 T=E e
10 7-140/241/7- |[Fsft SExdl 0.038|[srrerH g T sErsha g et
32/f*-22 CIGELRS
11 7-140/241/7- |[Fsfy SEsdl 0.0037||srrerFRig 7= STt firg et
32/f%-23 EIGEIRS
12 7-140/241/7- |[fFsfr SEA 0.0353|[srrerntig T swTsta g ear-aof
32/f-24/1 CIRELRS
13 T-140/241/4- ||t Tedl 0.0015(1.sraaura g I Jeiarateg 2300
32/f%-25 T TEAT 3.MENT [ AguTATHg
4 TEATEA I ST 5. F0ATA [
ergmET™ 6. T afe
TATITARHE 7. AT T TR HE
8 ot AT Al
9. SRTETTHE T FXaTiieg
10.5HFTUEE T BLEATEE
11,39 THE T gehieg
12 AgaTATHE I ToT &g
13 9T Y I [aateig 14,358 T
TAHTT 15 Fqa g T FLA g
16.FAa=qhIT Il STadreg 17,718
e T g7 fHE 18. 74 T g
19,71 T AATH 20.7TSTA T HILAT
T fiE 21 ganes ffe T
gL fiig 22.89qare 7 forgme a9
23 7 F ot e fie
24 F3F| T AHTT 25.97a1T X
AT
14 7-140/242/7- ||Frsft SExdl 0.0113|[srirerrfie 7= serfia fig e
34/f%-2 CIRELRS
15 T-140/242/1- |[Ast el 0.0302|| AT {*g T SIS fog fReaT-qor
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34/f%-3 CIEELS
16 T-140/242/7- ||t SERL 0.0344|[srirerwfiE 7= swrsha fig Rear-aof
34/F5-4/1 CIEELRS
17 T-140/242/7- |[fFsfr SEA 0.0011||1.sravmerfiiE T qeiarerfig 2.3
34/f%-5 T TAT 3.ENT ¥ AguTA e g
4 ZEATEA T AHLT 5. FTATA T
ForeTrT 6. T
JeATITA T 7. EHATE T §TE 4e
8. TSI AT TAT SHIEATEg
9.STETHE T FXAR e
10.STEFIOTTHE T agAHe
11,39 THE T gehidg
12. AT g T a1 68
13. 9T I aatdg 14,338 T
TAHTT 15.9cd g T FLdTLieg
16. =AY ITd STadreig 17,778
f¥e T g7 fEig 18.79% T g
19,71 T AATH 20.7STA T HILAT
T 7 21.qawe e
g THE 22 "/ O forsme a9
23. 73 Fstiq X T shrea fog
24 939 T GAHTT 25. 91 T
qAHTT
18 7-140/243/7- |[Fsfr T 0.0388|[ze iz fiig T TwoiE iz 1/2 Rzwas
55/f%-1/1 g T e g 12 B
e T AT 1 TAEIST
19 T-112/249/7- |[Fsft el 0.0247|[F{a F1T afe w1 fig
34/f%-9
e T ATH: 3 TASsegUA
20 7-0/0%- G IRl AT AR 7.9182|[ea AT ¥ 7 I T T
192/55-0 RIEIEEAEAEISIN UNECINIRREICEIRS
21 7-0/0%- AT RS- CIEE] 5.7265|[TT 1T FTATAT ETATIE SiFer fReer
193/8-0 T AT ST
e T AT 7 S
22 7-75/230/1- ||t el 0.013|[FTT FHTE afe 7o+ &g #ewet fowm
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36/f-11 ot

23 7-75/230/7-  |[Fsft ERERIS 0.0213|fererm T e fEewr gt
36/f%-12/2

24 7-75/230/- |[fsft SEA 0.0621|[F=oT T ufer Ta+ &g weeeT Rwm
36/f-18 i

25 f1-75/230/- |[Fsf ERERILES 0.0272|[g<fa= féie T =g fie fRwmm oof
36/%-21/2

26 7-75/230/-  |[Fsf Tedt 0.0272|[Frorstia féig T =g fie fewar o
36/f-22/4

27 7-75/230/4- ||frsft Tedl 0.0309|[7. f&g T v fée fewm oo
36/f%-23/2

28 7-75/230/4- ||frsft Tl 0.0272|[74. & T v feie fewm oo
36/f-24/1

29 7-75/230/-  |[Fsf Tedt 0.0495|[7T f¥iE T s fie feemr
36/f%-25/4

Total|| 14.6332

[®T. 7. RW/JAI/RJ/CE-RO/NH-12012/2017-18/24/3D ]
g A HET, FeaF

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 19th May, 2026

S.0. 2566(E).—Whereas by the notification of the Government of India in the Ministry of Road Transport
and Highways, 5251-E Dated:18/11/2025 , published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-
section (ii) issued under sub-section (1) of section 3A of the National Highway Act, 1956 (48 of 1956) (hereinafter
referred to as the said Act), the Central Government declared its intention to acquire the land specified in the Schedule
annexed to the said notification for building, Maintenance, management and operation of National Highway- 54 on
the stretch of land from Km 0.0 to Km 49.700 (Hanumangarh- Kenchiya section) in the District of Hanumangarh in
the State of Rajasthan.

And whereas the substance of the said notification has been published in Dainik Varnamala on dated
26.12.2025 & The Indian Express on dated 27.12.2025; under sub-section (3) of section 3A of the said Act;

And whereas the Competent Authority has received objections filed under Section 3-C, considered and
settled the same appropriately;

And whereas, in pursuance of sub-section (1) of section 3D of the said Act, the competent authority has
submitted its report to the Central Government;

Now, therefore, upon receipt of the said report of the competent authority and in exercise of the powers
conferred by the sub-section (1) of section 3D of the said Act, the Central Government hereby declares that the land
specified in the said Schedule should be acquired for the aforesaid purpose;

And further, in pursuance of sub-section (2) of section 3D of the said Act, the Central Government hereby
declares that on publication of this notification in the Official Gazette, the land specified in the said Schedule shall
vest absolutely in the Central Government, free from all encumbrances.
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SCHEDULE

Brief description of the land to be acquired, with or without structure, falling within the National Highway- 54
on the stretch of land from Km 0.0 to Km 49.700 (Hanumangarh- Kenchiya section) in the District of
Hanumangarh in the State of Rajasthan.

State: RAJASTHAN

|[District: HANUMANGARH

SI. No. Survey/Plot Type of Land Nature of Area|| Name of Land Owner/Interested Person
Number Land (in
Hectares)
Lt [ 2 3 [ T 6
|Taluk: Hanumangarh
[Village: 26 LLW
1 P-63/228/Mu- ||Private Nahari 0.253|[1. Prithvi Singh S/o Teja Singh Share-1/2,
26/Ke-18 2. Minor Japmanpreet Singh S/o Amninder
Singh Guardian Mother Harmandeep Kaur
1/6 Hi., 3. Harmandeep Kaur W/o
Amninder Singh Share 1/6, 4. Harbans
Kaur W/o Teja Singh share 1/6
2 P-63/228/Mu- |[Private Nahari 0.0746|(|1. Prithvi Singh S/o Teja Singh Share-1/2,
26/Ke-20/3 2. Minor Japmanpreet Singh S/o Amninder
Singh Guardian Mother Harmandeep Kaur
1/6 Hi., 3. Harmandeep Kaur W/o
Amninder Singh Share 1/6, 4. Harbans
Kaur W/o Teja Singh share 1/6
Village: 2 NWN
3 P-138/242/Mu- [|Government Uncamand 0.0181||Non-feasible Municipality Hanumangarh
61/Ke-25/1 part full departmental account holder
4 P-138/242/Mu- ||Government Gair Mumkin 0.0115|[Non-feasible Municipality Hanumangarh
61/Ke-25/2 Raasta part full departmental account holder
5 P-138/243/Mu- [|Government Uncamand 0.0345||Non-feasible Municipality Hanumangarh
64/Ke-1 part full departmental account holder
6 P-138/243/Mu- ||Government Uncamand 0.0363|[Non-feasible Municipality Hanumangarh
64/Ke-2 part full departmental account holder
7 P-138/243/Mu- [|Government Uncamand 0.0357||Non-feasible Municipality Hanumangarh
64/Ke-3 part full departmental account holder
8 P-138/243/Mu- ||Government Uncamand 0.0211|[Non-feasible Municipality Hanumangarh
64/Ke-4 part full departmental account holder
Village: 03 STD
9 P-0/0/Mu- Government Gair Mumkin 0.0263|[Public Works Department, Government of
62/Ke-0 Sadak Rajasthan
10 P-140/241/Mu- ||Private Nahari 0.038|[{Amolak Singh S/o Jagjit Singh Share-Full
32/Ke-22
11 P-140/241/Mu- |[Private Nahari 0.0037[|Amolak Singh S/o Jagjit Singh Share-Full
32/Ke-23
12 P-140/241/Mu- ||Private Nahari 0.0353||{Amolak Singh S/o Jagjit Singh Share-Full
32/Ke-24/1
13 P-140/241/Mu- ||Private Nahari 0.0015||1.Amratpal Singh S/o Prithvipal Singh 2.
32/Ke-25 Amra S/o Sarwan 3.Arshdeep S/o
Narendrapal Singh 4.Ismail S/o Amra 5.
Krishnalal S/o Lichhmandas
6.Gurpreetkaur W/o Prithvi Pal Singh
7.Gurmel Singh S/o Harfool Singh
8.Charanjitkaur D/o Jagdev Singh
9.Jagroop Singh S/o Kartar Singh
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10.Jaskaran Singh S/o Harfool Singh
11.Darshansingh S/o Harnek Singh
12.Narendrapal S/o Dalip Singh 13.Palkour
w/0o Gurdevsingh 14.Burhan s/o Suleman
15.Baldev Singh s/o Kartar Singh
16.Balwantkaur w/o Jagdev Singh
17.Mohar Singh s/o Harnek Singh
18.Yusuf s/o Suleman 19.Yakub s/o
Suleman 20.Rajveer Kaur D/o Prithvipal
Singh 21.Sukhmahendra Singh s/o Harnek
Singh 22.Santalal s/o Lichhman Das
23.Sarabjeet Kaur D/o Jagdev Singh
24.Sarwan s/o Suleman 25. Sultan S/o
Suleman

14

P-140/242/Mu-
34/Ke-2

Private

Nahari

0.0113

Amolak Singh S/o Jagjit Singh Share-Full

15

P-140/242/Mu-
34/Ke-3

Private

Nahari

0.0302

Amolak Singh S/o Jagjit Singh Share-Full

16

P-140/242/Mu-
34/Ke-4/1

Private

Nahari

0.0344

Amolak Singh S/o Jagjit Singh Share-Full

17

P-140/242/Mu-
34/Ke-5

Private

Nahari

0.0011

1.Amratpal Singh S/o Prithvipal Singh 2.
Amra S/o Sarwan 3.Arshdeep S/o
Narendrapal Singh 4.Ismail S/o Amra 5.
Krishnalal S/o Lichhmandas
6.Gurpreetkaur W/o Prithvi Pal Singh
7.Gurmel Singh S/o Harfool Singh
8.Charanjitkaur D/o Jagdev Singh
9.Jagroop Singh S/o Kartar Singh
10.Jaskaran Singh S/o Harfool Singh
11.Darshansingh S/o Harnek Singh
12.Narendrapal S/o Dalip Singh 13.Palkour
w/o Gurdevsingh 14.Burhan s/o Suleman
15.Baldev Singh s/o Kartar Singh
16.Balwantkaur w/o Jagdev Singh
17.Mohar Singh s/o Harnek Singh
18.Yusuf s/o Suleman 19.Yakub s/o
Suleman 20.Rajveer Kaur D/o Prithvipal
Singh 21.Sukhmahendra Singh s/o Harnek
Singh 22.Santalal s/o Lichhman Das
23.Sarabjeet Kaur D/o Jagdev Singh
24.Sarwan s/o Suleman 25. Sultan S/o
Suleman

18

P-140/243/Mu-
55/Ke-1/1

Private

Nahari

0.0388

Harpinder Singh S/o Gurjant Singh 1/2
Hissa, Hartej Singh S/o Gurjant Singh 1/2
Hissa

|Village: 1

STG

19

P-112/249/Mu-

34/Ke-9

Private

Nahari

0.0247

Sarjit Kaur w/o Mangal Singh

|Village: 3

NWN

20

P-0/0Mu-
192/Ke-0

Government

Gair mumkin

7.9182

Land of Railway Department, Government
of India, Railway Loco Junction Part, Full
Departmental Accountant

21

P-0/0Mu-
193/Ke-0

Government

Gair mumkin

5.7265

Government Office Hanumangarh Junction
Share Full Departmental Account Holder

Village: 0

7 JDW

22

P-75/230/Mu-
36/Ke-11

Private

Nahari

0.013

Krishna Kumari W/o Ratan Singh Mehrda
Share-Full
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23 P-75/230/Mu- ||Private Uncamand 0.0213||Lichhaman son of Sardara Share-Full
36/Ke-12/2

24 P-75/230/Mu- ||Private Nahari 0.0621||Krishna Kumari W/o Ratan Singh Mehrda
36/Ke-18 Share-Full

25 P-75/230/Mu- ||Private Uncamand 0.0272|[Harvinder Singh S/o Babu Singh Share-
36/Ke-21/2 Full

26 P-75/230/Mu- ||Private Nabhari 0.0272||Charanjit Singh S/oBabu Singh Share-Full
36/Ke-22/4

27 P-75/230/Mu- ||Private Nahari 0.0309|[Babu Singh S/o Jarnail Singh Share-Full
36/Ke-23/2

28 P-75/230/Mu- ||Private Nahari 0.0272|[Babu Singh S/o Jarnail Singh Share-Full
36/Ke-24/1

29 P-75/230/Mu- ||Private Nabhari 0.0495|[Babu Singh S/o Jarnail Singh Share-Full
36/Ke-25/4

Total|| 14.6332| |

[F. No. RW/JAI/RJ/CE-RO/NH-12012/2017-18/24/3D]

SHAIKH AMINKHAN, Director
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